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Mr. Speaker: We will take up the
clauses. The question is:

“That clauses 1, 2, 3 and the
Schedule stand part of the Bill.”

The motion was adopted,

Clauses 1, 2, 3 and the Schedule were
added to the Bill.

Shri T. T. Krishnamachari: I move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

DEMANDS{ FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1963-64

Mr. Speaker: The House will now
take up discussion and voting on the
Supplementary Demands for Grants
in respect of the Budget (Railways)
for 1963-64.

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz EKhan):
Mr. Speaker, in moving that the Sup-
plementary Demands for Grants be
taken into consideration, T may briefly
refer to wh-t is more fully explain-
ed in the first three pages of the
baok of Sunplementary Demands for
Grants for Railways 1963-64.

At the very outset, it should be re-
membered that the Supplementary
Demands aggregate to Rs. 55 crores
in relation to a total original budget
grant of about Rs. 1,180 crores.
Rs.6-75 crores out of the Supple-
mentary Demands cover increased net
surplus over the budgeted  surplus,
which is really not zdditional expen-
diture as such but for whirh o vote
is necessary as it is an amount being
appropriated to the Development
Fund Even the balince of the Sup-
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plementary Demands, aggregating to
Rs. 48°25 crores, represent a gross
amount which is what is taken for
the purpose of securing the vote of the
Parliament, even though the net ex-
penditure after allowing for credits, is.
only Rs. 38-68 crores. The gross bud-
get, for instance, covers freight on
railway coal and other materials,
which is balanced by credits under
different Demands.
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An analysis of the Supplementary
Demands for Grants is as under:—

(i) Aggregate of Revenue Work-
ing Expenses (Supplementary
Demands Nos. 4 to 10)—net
additional provision asked for
is Rs. 11-97 crores, against
the gross amount of Supple-
mentary Demand of Rs. 15-92

crores.

(i) Aggregate of the Capital
Budget (covering works
under Supplementary De-

mands Nos. 15 and 16—net
additional provision of Rs.
2479 crores, against the gross.
budget of Rs. 30:36 crores.

(iii) Increased dividend payment
to General Revenues (Sup-
plementary Demand No. 12)—
1'92 crores (This is conse-
quential to the revised antici-
pation of “works outlay” ex-
ceeding the original grant).

It may be explained that Rs. 558
crores, out of the additional provision
asked for under Revenue Working
Expenses, pertain to various items of
staff expenditure, including Rs, 3:50
crores, which covers 1the increased
dearness allowance payable from 1st
July 1968 to lower graded staff and the
increase in ecity compensatory  and
house rent allowances payable from
1st January 1864 as a result of re-
vised class'fication of certain cities and
{owns--these buing  post-Tilget de-
velopments A subslinlial portion of
the remaining addinal  provision

tMoved with the reconuﬁendation of the President.
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asked for under Revenue Working Ex-
penses, is to cover the post-Budget
developments by way of general taxa-
‘tion changes, including increase in the
rate of Central Sales Tax, which
were introduced after the Railway
Budget for 1963-64 had been presen-
ted. These changes include increases
in the prices of controlled materials
like coal and steel beyond what had
‘been envisaged in the Budget; these
and other materials are utilised in the
«course of the railways’ operation and
maintenance.

13.37 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Likewise, the cost of the develop-
ment programme of the railways,
covering the works outlay, is affected
by increase in customs duty on a
variety of imported railway equip-
ments, increase in the Central Sales
Tax and increase in the price of steel
and steel equipment, etc. In the
statement on the economic situation
made by the Finance Minister in Par-
liament on 16th December 1963 the
‘effect on the Railways’ expenditure on
account of taxation changes was spe-
cifically alluded to.

With these brief introductory re-
‘marks, Sir, I commend the Supple-
mentary Demands for Grants to the
House.

DeEMAND NoO. 4—WORKING EXPENSES—
ADMINISTRATTION

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,83,64000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Ist day bf
March, 1964, in respect of ‘Work-
ing Expenses—Administration.’”
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DEMAND No. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,78,54,000 be
granted to the President to gefray
the charges which will come in
course of payment during the
year ending the 3Ist day Yf
March, 1964, in respect of ‘Work-
ing Expenses—Repairs and Main-
tenance.’”

DEMAND No. 6—WORKING EXPENSES—
OPERATING STAFF

Mr. Deputy Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,33,33,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Ist’ day of
March, 1964, in respect of “‘Work-
ing Expenses—Operating Staff.””

DemAND No. 7T—WORKING EXPENSES—
OperATION (FUEL)

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 3,64,58,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day ©of
March, 1964, in respect of ‘Work-
ing Expenses—Operation (Fuel).’”

DEMAND No. 8—WORKING EXPENSES—
OPERATION OTHER THAN STAFF
AND FUEL

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 45,73,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day bf
March, 1964, in respect of ‘Work-
ing Expenses—Operation  other
than staff and fuel’.”
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DEMAND No. 9—WORKRING EXPENSES—
MISCELLANEOUS EXPENSES

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 24855000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of “Work-
ing Expenses—Miscellaneous Ex-
penses”.”

DEMAND No. 10—WORKING EXPENSES—
LABOUR WELFARE

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding  Rs. 41,45000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of Work-
ing Expenses—Labour Welfare'.”

DEMAND No. 12—PAYMENTS TO GENERAL
REVENUES

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 1,91,79,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day bof
March, 1964, in respect of ‘Pay-

(1)

ments to General Revenues’.

DeEMAND No. 15—OPEN LINE WORKS—
ADDITIONS AND REPLACEMENTS

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs.  26,58,71,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day bf
March, 1964, in respect of ‘Open
Line Works—Additions and Re-

placements’.”
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Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding  Rs. 3,76,82,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of Open
Line Works—Development Fund'.”

DEMAND No. 18—APPROPRIATION TO
DEVELOPMENT FUND

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 6,75,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of ‘Appro-
priation to Development Fund'.”

Shri Vasudevan Nair (Ambala-
puzha): Mr. Deputy-Speaker, in pre-
senting the Supplementary Demands
for Grants, part of the amount is
sought to be allocated for paying the
employees following the reclassifica-
tion of some of the cities in our coun-
try. We all know that the Central
Government cmployees were making
a request and demand to the Govern-
ment for re-classification of cities on
the basis of not only one factor but
various factors. I am glad that
reclassification of cities has been
made. I am also glad that the rail-
way employees will gain out of this
re-classification in many of the cities
of our country. But I should like to
bring to the notice of Government the
difficulties and hardships faced by
quite a number of employees, for
example, the railway employees, in
some of our cities, who have not got
@ fair deal even after the recent re-
classification. The hon. Minister
knows that the railway employees
together with the Central Government
employees had agitated for a proper
reclassification and for payment of
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house rent allowance and city com-
pensatory allowance on the basis of a
proper reclassification, not only during
the last few years but, I think, for the
last seventeen years since the attain-
ment of freedom. Even the First Pay
Commission was approached, but
unfortunately, in their recommenda-
tions they said that the classification
of cities should be on the basis of
population alone. But we all know
that at the time the Second Pay Com-
mission was getting evidence from the
employees’ organisations, the Central
Government employees and also the
railway employees presented them
their cases, and fortunately for the
employees, the Second Pay Commis-
sion was good enough and fair and
just enough to say that the classifica-
tion of cities should be not only on
the basis of population but on the
basis of other factors, mainly the cost
of living. T am drawing the attention
of Government to this because recently
the railway employees in one parti-
cular place in my State, for example,
Cochin, together with other Central
Government employees had a meeting
and they wanted to represent to
Government that even after the pre-
sent reclassification those employees
practically were getting no benefit,
Even after the present reclassification,
the Cochin city remains a C class city.
An employee getting a salary of up
to Rs. 150 is given a house rent allow-
ance of Rs. 7.50. Our Finance Minis-
ter himself in October last, while
addressing a press conference in
Madras admitted that in the reclassi-
fication of cities, perhaps,-we ought to
have taken into consideration factors
other than that of population, and he
said that Government would try to
revise the present basis for classifica-
tion of cities.

It should be understood that Cochin
is one of the places where the cost of
living is the highest in the whole of
India, and it being an industrial capi-
tal and also an expanding industrial
area, the problem of housing is, I
think, the most acute in that area.
You will be surprised to know that
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in the Cochin area, the density of
population is something like 30,000 per
square mile. I do not think that there
will be any other place in our country
where the density of population would
be so high as 30,000 per square mile.

I can also point out the figures
showing the cost of living in Madras
and Cochin. In Madras, the index was
488, 491, 492 and 495 respectively in
August, September, October and
November, 1963 respectively, while
the figures in Cochin during the cor-
responding months were 528, 532, 534:
and 539 respectively. As you know,
after the reclassification, the railway
employees in the Madras city are get-
ting much more benefit. A B class
city has become an A class city, and
we are all very glad that this has been
done and the employees are getting-
that benefit. But is it not unjust that
in another place not far away from-
Madras where the cost of living is at
least 25 per cent more than in Madras,
the employees are not given a fair
deal? You would be able to appre-
ciate the heart-burning on the part
of some of the employees who are
doing the very same work there. 1
have got a lot of material with me to
establish the genuineness of the case
of the Central Government employees
including the railway employees in:
Cochin, but I think that the whole:
case has to be presented not before
the Ministry because it has to be
mainly tackled by the Finance Minis-
try, but I wanted to make use of this:
opportunity to place the case before:
the Railway Ministry so that as an:
influential Ministry in the whole Gov-
ernment set-up, the Railway Ministry
could take it up with the Finance:
Ministry.

Mr. Deputy-Speaker: That is wholly
irrelvant. We are not concerned with:
the classification of Cochin city in the
railway budget.

Shri Vasudevan Nair: I am pointing-
out that in regard to the payment of’
enhanced rates of house rent and com-
pensatory allowances to the railway
employces, actually a fair deal is not.
being given to all the employees.
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Mr. Deputy-Speaker: To which
Demand is the hon. Member referring?

Shri Vasudevan Nair: For instance,
there is Demand No. 5.

Mr. Deputy-Speaker:
to working expenses.

That relates

Shri Vasudevan Nair: That is partly
going to be spent on this account;
about Rs. 7.93 lakhs are going to be
spent on giving enhanced rates of
house rent and compensatory allow-
ances, effective from 1st January,
1964, to railway employees.

Mr. Deputy-Speaker:
far-fetched.

Shri Vasudevan Nair: So, 1 would
like the Raiiway Ministry to take it
up with the Finance Ministry so that
all the railway employees in the major
cities of our country who are really
finding it difficult to make both ends
meet are given a fairer deal

That is too

1 would like to make out just one
more point, and that is regarding the
failure of Government in not accept-
ing the spirit of the recent Supreme
Court judgment regarding the re-
employment of ail those employees
who were at one time or the other
sent out of service under rule 148,
I am told that two or three employees
have been taken back in service, and
in all these Demands, funds have been
asked for for payment of compensa-
tion to such employees as a result of
the decrees of courts. But, even today,
more than 300 such employees are
still out of service. We were told by
the hon. Minister during the discus-
sion on the railway budget that their
cases had been referred to the Law
Ministry. 1 do not know why even
now the Railway Ministry wants to
dilate over it and tries to evade the
issue by spending such a long time,
1 would request them to straightway
take a decision on this matter and to
re-employ all those who were thrown
out of employment during the last
thirteen or fourteen years and to pay
the compensation which is due to
‘them.
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Mr. Deputy-Speaker: Ticketless
travel has nothing to do with the
Supplementary Demands for Grants.

Shri Himatsingka: That means loss
of money.

Mr. Deputy-Speaker: It is not a
general discussion on the Railway
Budget. This is not relevant.

Shri Himatsingka: I am suggesting
that the officers do not check ticket-
less passengers and, therefore, there
is loss of money. Action should be

taken in that direction also. Thank
you.
Shri A. P. Sharma (Buxar): Mr.

Deputy-Speaker, Sir, while speaking
on the Railway General Budget in
this House, I congratulated the Rail-
way Ministry for presenftng a surplus
budget and I again like to congratulate
the Ministry for the same. On these
Supplementary Demands for Grants,
I want to make out a few points
particularly in comrnection with two or
three items that have been mentioned
as main reasons for incurring some of
the expenses. If one looks to the
Supplementary Demands, in every
Demand that has been put up, there
is one headline “Charged Expenses”
and the reason shown is that charged
expenditure represents payments aris-
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ing from court decrees or awards by
arbitrators. This is the reason given

The other day, while speaking in
this House on the Excess Demands for
Grants of the Railway Ministry, 1
pointed out that there are two degpart-
ments in the Railway Ministry. One
is the Accounts Department and the
other is the Law Department. I do
not know how efficiently they are
functioning. Lot of expenses are
incurred by the Railway Minmstry on
these two Departments. I also pointed
out that as regards one of these
two Departments, that is, the Accoun-
ts Department on account of a large
number of higher grade posts and the
chances of promotions for the officers
being more than in other departments
of the Railway Ministry, the other
departments have become envious of
this department. This department is
mainly responsible to see that there
should not be any acts of commission
or omission on account of which the
Railway Ministry should make such
payments as mentioned under the
head “Charged”. The Law Depart-
ment is also equally responsible to
see that before such occasions for pay-
ments arise, no mistake is allowed to
be committeed. 1 would request the
hon. Deputy Minister for Railways
and the Ministry of Railways to
examine and see as to who are the
people responsible for such payments.
One thing is particularly very interest-
ing to know, which I would like to
point out that in cases of most of
these awards the arbitrators are the
Railway officials. I do not know what
will happen if outside arbitrators are
appointed to decide such cases. I am
sure that outside arbitrators will
definitely make the Railway pay
more than what they are paying
today. Why I am saying this is
because of my own experience I find
that the number of cases that go
against the Railway in various courts
in the country are large. The Rail-
ways lose a large number of such
cases and there are very few cases
where the Railways win. Therefore, I
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say, if arbitrators are outside persons
the Railways will have to make more
payment.

The second point that 1 would like
to make out in this connection is this.
One of the items mentioned is the
expenses incurred on account of pay-
ment of more dearness allowance and
compensatory house rent allowance to
the Railway employees. 1 would like
to draw the attention of the Railway
Ministry to one of the most important
recommendations of the Pay Commis-
sion where they have recommended
that besides the cities where on the
population basis the compensatory
house rent allowances are paid, there
may be concentration only of the Rail-
way employees. In places, like,
Mughalsarai and so many other places
which may not be very big cities but
on account of the concentration of
Railway employees the cost of living
index is very high. It is also very
difficult to get housing accommodation
so much so that the Railway employees
are housed in a very small number
and it is not possible for them, even
on higher payment, to acquire hous-
ing accommodation. Therefore, the
Pay Commission has recommended
that in such cases also the Railway
Ministry should find out ways and
means as to how to compensate the
Railway employees in this regard.

I would like to make only one more
point and that is regarding the wel-
fare measures which is also one of the
{tems for the Supplementary Demands
for Grants. Regarding the welfare
measures, I would like to touch only
two departments. One is the medical
department about which also the
expenditure demanded had been
mentioned here, the reason shown is
“including cost of the related hospital
and other staff”. In this connection,
I would like to point out that recently
in the Railway hospitals they have
given up the old system of distribut-
ing the medicines. Now the prescrip-
tions are collected from the employees.
Whatevr prescriptions are given to
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the employees, after serving the medi-
cines, are collected and they are not
handed over to the employees back.
The result is that the next day if the
particular railway employee wants to
consult any other doctor, he has got
nothing in his possession to show what
medicines were prescribed, whether
they were right or wrong, and
whether something more is required.

I think the demands include the cost
of the hospital and other staff, that
means the staff connected with the
railway hospital, the dispensers, com-
pounders etc. 1 would like to point
out in this connection that in some of
the divisional medical hospitals in
the railways, the dispensers are used
as medicine issuers only for issuing
medicines from the stores of the rail-
way medical department, although
they are fully qualified dispensers who
could be hardly used for that purpose.
Perhaps the reason assigned by the
railways for this is that the people
who issue medicines from the stores
are also required to have some know-
ledge of the medicines supplied in
these hospitals.

The problem of the education of the
children of railway employees also
comes under the head of labour wel-
fare. I have gone through the reply
of the hon. Railway Minister in this
House and the other House regarding
arrangements made by the railways
for the education of the children of
the railway employees. I myself
touched this point while speaking on
the Railway Budget. The time has
come when the whole educational
policy of the Railway Ministry should
be reviewed, and it should be changed,
because for 12 lakhs of permanent
railway employees and about four
lakhs of temporary and casual
labourers, making a total of about
16 lakhs of railway workers in this
country, there are very few schools
run by the railway administration,
and they are mostly primary schools.
Is it intended that the children of the
railway employees should have educa-
tion only up to the primary standard,
and that they should not go in for
higher studies? If that is not the
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intention, it is absolutely necessary
that the railways should start a chain
of schools of their own, because
nowadays because of the frequent
transfer of the railway employees from
one station to another, it is very diffi-
cult for them to get admission of their
children in schools. The railway
administration should, therefore, not
only be content with running primary
schools, which are very few in num-
ber. The railway have got more than
5,000 stations in the country, and the
number of schools is hardly 600 or
700, I do not remember the exact
number. Therefore, it is absolutely
necessary that at every station, in each
colony of railwaymen, there should be
primary schools; and the railways
should have higher secondary schools
and colleges of their own for the
education of the children of the rail-
way employees, if they want that their
employees should be contented and
that one of their most important pro-
blems in life should be solved.

ot gt fag (F097) @ oA
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Shri P. Venkatasubbaiah (Adoni):
Sir, I once again congratulate the
Ministry for the admirable work done
in running the railways and in the
provision of passenger amenities.
While paying my tribute, I wish to
say that 1 entirely agree with Mr.
Sharma who laid emphasis on educa-
tional and medical facilities for rail-
way servants. It is no exaggeration
to say that hospitals run by the rail-
way department are more popular
than the State Government hospitals
or local board hospitals. In Guntakal
for instance, people living in the town
go to the railway hospital for medical
treatment. In that way the railway
administration has been doing good
service not only to its own employees
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but also to other common citizens.
But the popularity of railway hospitals
depends upon the doctors who are
posted there. A popular doctor work-
ing at Guntakal has been unneces-
garily transferred to some other far-
off place resulting in great hardship
to the people, in spite of the wishes
of most of the railway employees
there. All these facts should be borne
in mind when posting and re-posting
such popular doctors.

If railway employees are transfer-
red from place to place in the middle
of the school year, they find it very
difficult to find places for their children
in schools. The Railways themselves
should run educational institutions to
gerve such people; that will also serve
the purpose of national integration
because people belonging to various
parts of the country will be found
there and such educational institutions
will serve the cause of national inte-
gration much better.

Guntakal is an important railway
junction and they should start a
college there as thousands of railway
employees work there and the college
could cater to the needs of the emplo-
yees in that division. If we record
our complaints in the complaints book
about the passenger amenities such as
water and other facilities, it takes long
correspondence and much more time;
immediate action could be taken. In
Rungapuram, a station between
Dronachalam and Vijayawada, people
and passengers especially are not get-
ting drinking water. Such amenities
should be provided. From Adoni to
Bombay the third class passengers
find it difficult to have sleeping
arrangements in the coaches that are
attached to Bombay-Madras Mail or
express. The local passenger associa-
tion advisory committee requested the
Government to put some additional
third class coaches.

I am happy that slowly the rail-
ways are realising the desirability of
departmental catering where there was
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is still being catered by private con-
tractor: the position there is thorough-
ly bad. The sooner departmental
catering is introduced, the better.
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The efficiency bureau conducted
surveys in 1950 and it says that there
had been a phenomenal increase in
the workload index of different rail-
ways, particularly in the southern,
central and norther ones. The average
is 160, while it has gone up to 205 in
the southern, to 200 in the northern
and 195 in the central zones. There
is bound to be administrative ineffi~
ciency. It is time the railway
administration took a decision to
create at least two more railway zones
so that more amenities could be given
to the passengers and the railways
also could be run more efficiently.

Mr. Deputy-Speaker: Mr. Trivedi.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I think when my hon.
colleague Mr. Trivedi speaks, there
should be quorum in the House.

Mr. Deputy-Speaker: Let the Bell
be rung—there is quorum now.

Shri U. M. Trivedi: Sir, I will not
take much time of the House.
But looking at the supplementary
demands I have felt that I should
make a special reference to these
medical facilities that are being pro-
vided. Sir, it is high time that
arrangements were so made for afford.
ing medical facilities to the railway
employees that the doctor should not
make use of his position only to grant
leave certificates but he must also be
a man who will be able to render
medical help. Very recently there
was an occurrence at Khambli Ghat
when the child of one Class IV
employee was dying, and a request
was made to the doctor. But the
doctor refused to attend on one ground
or another, with the net resuit that
the child died. At far-off places where
medical facilities are not available
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and medical attendance has to be
urgent, such callous attitude on the
part of the doctors is to be highly
deprecated, and the Ministry should
look into this matter.

The other matter to which I would
like to make a pointed reference is
this. Last time, during the general
discussion of the Railway Budget, I
had brought it to the notice of the
Railway Ministry that there is not
much uniformity available in the rail-
way administration. To give an illus-
tration, I find that the station-master
at Ahmedabad metre-gauge section
who attends to twenty-six trains gets
less salary than the person on the
broad gauge who attends to thirteen
trains. This anomaly must be remedi-
ed. When things are brought to the
notice of the administration they
must be judged in the proper pers-
pective, and the complaint must not
be thrown into the waste-paper
basket. ...

The third thing which strikes me as
very strange is that in the enquiry
offices the men who are posted as
enquiry officers do not know the
language of the place where they are
posted. Recently I had an occasion of
going to Ahmedabad where 1 found
that the man at the enquiry office, on
the side where the general public is
Gujarati who come and make enqui-
ries, was a young Punjabi boy who
never understood the language of the
men making the enquiries, with the
net result that neither the man who
answered nor the one who wanted the
answer could understand each other.
So at least in these positions men
knowing the local language must be
posted,

These are of course small things.
But ] take this opportunity of draw-
ing the attention of this House and
of the Ministers concerned to this
point that these small affairs go a long
way in creating proper amenities for
the employees as well as the public at
large, and I hope the Ministers will
apply their minds to them.
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giefrde & qar § A€ 199 wFRL
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9 | 37 ¥ [raA FAAE ¥ wod @
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IT FT AW HIFTT T o419 #4497 T5%
amr 2 1 & ag w6 9w §
W el ¥ gra @ M@y F oA
& a9 FT  TET &Y ] AMEg
T T HTH qFqie § nrgdrge @
37 & q@ yfaed & aEy wfed
o ¥ frags s g 5 araw-
9T T A WG § | AT A AL
N3 FT G § W WL AFT A€v @

T W & 49 W9 A W1 qW A
I8 T At Wy ar ¥ faefee &
@ F1 9o faar 9@ & fo ww Ay
e W OE

Dr. M. S. Aney (Nagpur): Mr,
Deputy-Speaker, Sir, I support the
supplementary demands amounting to
Rs. 350 crores which have been placed
before the Houge for ¢onsideration.
I have to make one or two observ-
ations as regards Demand No. 6
which is for Rs. 2,33,33,000. I am
glad this demand i made before us,
particularly because it represents the
increasedq expenditure which the
railway have to make on occount of
the enhanced rates of  dearness
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allowance to lower grade Central
Government employees, payment of
house rent and city compensatory
allowances at enhanceq rates, effect-
ive from 1st January, 1964 as &
result of reclassification of certain
towns and cities, and so on.

With regard to one item which is
the result of reclassification of towns,
1 am glad that effect is being given
to it. On that point, I have to make
one observation. For reclassificatiom
and the upgrading of towns, the only
criterion now applied is population.
I would like to say that the cost of
living should be the criterion. Now,
if a town has got 20 lakhs population
or something like that, then it is up-
graded We have been contending
that the question of cost of living
should be the main point for con-
sideration for upgrading the towns.
In that connection, I have also men-
tioned that there are severa] towns
like Nagpur where the cost of living
has been found to be much higher
than that in Bombay, Madras and
even Calcutta. Attention has been
drawn to this point by another hen.
Member,

It has also been pointed out that
there are railway towns, though not
they may be big cities, where
the railway population is con-
gested in and around and
the cost of living hag been rising in
those towns. So, the main point for
consideration is the happiness and
welfare of the employees who are
living there, and that is the point
which the railways should take into
consideration. From this point of
view, 1 again urge that the principle
of population being the only criterion
for upgrading a town or for the
employees being made eligible for
getting enhanced compensation and
allowances should be discarded, and
the real criterion, namely, the cost
of living, should be tsken into con-
sideration, and effect should be given
%o that. That is my first point. I
know the conditions of Nagpur per-
sonally, and so I mentioned that
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town particularly as an illustration.
There are other towns like that
which deserve to be taken into con-
sideration, and the same criterion
should be aplied to them, namely,
the cost of living.

My second point is this: The
Khandwa-Hingoli line has been con-
structed, There were many high
expections held when the line was
first constructed, But I find that the
line is a very slow-moving one. In
regard to the tim‘ng of the trains
also, they are not connected with
the trains coming from the north or
from the south, If this is properly
arranged, this line would be more
useful to the people. I only want
the hon. Minister to look into this
aspect of the matter.

One more point and I have done.
The Nagpur-Umrer Iine is under
construction, I want that work to be
expedited, and the work on that line
done more quickly, so that it will
soon be completeq and the purpose
for which it is being laid will be ful-
filled adequately.
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AT §, 97 1 qeai fgEr aay.

¥ & arg-¥% vey Frww-§ fav

¥ oo ¥ Yo00 qF ATTH FH FA
& | FE<T ¥ gear FOT a9 § agr
9% gRE AT WA FygE@ €|
T faar ¥ T aF gEd @A faer
& am, ar F=3E. &7 FaaTHe - S1F Y
ST |

wr e ¥ g O gz
& fag arm fF AT W@FE AF
& g we o1 @ ¥ 1 fae s 2
agTiE wiws maEm ® gfe #
@y gu & 9 T4 @R, 9
FHFT @A faam F A e ¥ @
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T OF 7% 39 1T &7 TrAaTH 74T
a1fge 1

wg ¥ me erew famm, g9«
¥ fau & w9 1 gRER ¥/ OE

ot & (@roetE) e
e, & @t ¥ samer faee Ay o,
wits 3 adf & & g wem
are X § |

L I 1 Fee 7L 8, § I AT
9% L GAWT § :

“Latest gelection for Insepector,
Railway Protection Force, held
by North Eastern Railway, men
with condemned services . have
been selected. Services files be
checked. But actually meritor-
ious men not selected”.

fadY safeq & WX 9 qg FFAE WAL
¢ | ofz g aw 2, o7 fefae o
ZH gT¢ A FEaTEr #1 |

Mr. Deputy-Speaker: Please pass it

on.

Dr. M. ‘S, Aney: Who has made the

complaint?

Wt ¥ ;. IT H AW AT
wer Adl & 0§ wo wmee #t Ay
4T 307 |

WE awe 9x e feopwa A
7 et @ A g ® oA #
F2T 9T | HREW AT ARAT
fefeeram aei w1 & W@ ¥ A¢T
2vT, Sfe arere § ag fefeerm &1
30 F1-F0T-Ag ¢ {6 afg g AT
YT wTETE W ew # G, a1 fafxa
#mT fF e & e A & graits
EEA & R 'ﬁrw'x'ﬂa T o
agar ¢ A
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[« =]

T FEEguR § o ear &
ST aF W & | 99 ¥ B WY §
ferar gom &, “wmax amw Are afEer
fawra fa Qe "X 719 o1 <=
T FTTO 9T AT T a7 § | WL

@ 3, émmmg Ty
W Ig 99 HE F T O, AfEA
/Y HEUW Wa @ o o A7
aqra-mfa & T q@ 7T wIw
w1 @ o } wwfaw Sux fahr 1
Y TE

Shri Shahmawar Khan: Mr. Deputy-
Speaker, a large number of hon.
Members have taken part in this
debate and in the very short time at
my disposal I shall try to cover as
many points as I can.

My hon. friend, Shri Vasudevan
Nair, raised the question of classi-
fication of cities. He referred parti-
cularly to Cochin. I am sure he is
fully aware of the recommendations
of the Second Pay Commission in
this regard. At present Cochin is
only a C class city where house rent
allowance is payable only up to a
salary of Rs. 150 with marginal
adjustment up to Rs. 156'5 nP. For
this purpose, Ernakulam, Mattanch-
ery, Fort Cochin and Willington
Island are treated as part of Cochin.
According to the 1961 census, the
population of Cochin is 2,36,000 odd.
Therefore, it is not qualified for any
further upgradation under the exist-
fng criteria laid own by the Central
Government. He further wanted
that there should be fresh thinking
on reclassification of cities, Thig is
a matter which concerns all the
employees of the Government of
India. So the Ministry of Finance,
as the competent authority will
take a final view in this matter.
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He also referred to the recent
Supreme Court decision regarding

rules 148 and 149 of the State Rail-
way Establishment Code Voi, I
The position is that orders have been
issued for the reinstatement of all
the employees who were parties to
the appeal. We have also issued
instructions that these rules are not
to be applied for any new cases; that
is to say, these rules have
been cancelled. Regarding the large
number of cases dealt with under this
rule in the past, we have made a
reference to the Law Ministry seek-
ing certain clarifications. It is quite
likely that many of them might
have attained the age of superan-
nuation. Further, there are other
problems like payment to them for
the interim period, etc. So, all the
important points have been referred
to the Ministry of Law for their
advice. As soon s we are in a posi-
tion to take action on their advice,
we shall do so; there will be no
avoidable delay.

Shri Vasudevan Nair: How long will
it take, according to the Minister, to
come to a decision about it?

Shri Shahnawaz Khan: It all depends
upon how quickly we obtain the
advice of the Law Ministry. We will
see that there is no avoidable delay.

My revered friend, Dr. Ram Mano-
har Lohia—he is not present here
wants that third class should be the
only class that should be retained in
this country, The conditions pre-

. vailing here being what they are,

there are certain people who can
afford to pay more in order to travel
with a little more of comforat, and
we do not see any reason why they
should be deprived of this facility.
I believe there is no country in the
world which has got only one class.

My hon. friend, Shri Himatsingka,
wanted to have an OutdAgency at
Gudia. We shall certainly take up
that question if a suitable person is
forthcoming. We will certainly
exmine it, Then, he also drew our
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attention to the fact that water was
being wasted at many stations, We
are grateful to him for this sugges-
tion. We will try to effect economy
and see that there is no wastage of
water.

My. hon. friend, Shri A. P. Sharma,
referred to the ‘Charged Expenditure’.
There is only one item in which
there is the ‘'Charged Expenditure’
of one Demand and that is for this in-
crease of Rs. 1.51 lakhs under the
‘Charged Expenditure’ which is
brought to the notice of Parliament
though no specific vote is required.
This represents unavoidable variation
in payments made in satisfaction of
court decrees the precise demands of
which cannot always be foreseen.

Shri A. P. Sharma: ‘Charged Ex-
penditure’ is in case of every item.

15.21 hrs.
[MR. SPEAKER in the Chair]

Shri Shahnawaz Khan: ] repeat that
it is only one item. I refer you to the
Supplementary Demandg for Grants
for 1963-64 Kindly look at the
schedule in the opening page and you
will find it.

Then, Mr, Sharma has g very wide
experience of working of Railways
and he has drawn our attention to the
fact that these medical slips are
collected back after the medicine
is dispensed. 1 shall look into that.
But  Mr. Sharma has ample
opportunitieg of meeting the Members
of the Railway Board gnd the General
Managers and if there ig anything
of such local importance, he can
always take up this matter with the
local authorities,

He also referred to the educational
facilities, The position is that the
total number of schools functioning
on Railways is 715, and there are
over a lakhs of puplis who are gn the
rolls of these schools. In addition,
we are running even intermediate
colleges; there i one college at
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Tundla and another one at Mughal-
sarai. The gross expenditure on
running schools is Rs. 80,93,000
annually. It it not a small
amount; as the hon. Member is
aware ‘Education’ is a State res-
ponsibility, but where we find that
the requisite facilities do not exist,
we do not hesitate to provide the ne-
cessary facilities. We also give assis-
tance to privately-managed schools.
The grant-in-aid to non-Railway
schools during 1962-63 amounted to
nearly Rs, 72,000,

st sifwT W v ¥ dfefe-
N T @t el w1 o
g

ot ST &t | G g gt
9T Wl g T ger g &Y @
g
The Railways have also subsidised
hostels where we admit the children
of Railway employees on a subsidised
basis.

Shri A. P. Sharma: I requested the
Railway Ministry to say that the
lime has come when the whole educa-
tional policy of the Railways should be
considered.

Shri Shahnawaz Khan: [ am com-
ing to that. As regards his sugges-
tion that the time has come for the
Railways to reorient the entire policy
regarding the educational facilities for
the Railway employees, I would
like to reiterate that the primary job
of the Railways is to run trains, to
carry the trafficc ‘Education’ is a
State subject and it is the responsi-
bility of the States; we hope that the
States will perform this duty and res-
ponsibility.

Shri Ranga (Chittoor): They run
trains with such bad consequences,

Shri Shahnawaz Khan: Accidents
will happen in spite of the best
management. Accidents do take place
even in the best run Railways in the
world, It is very. unfortunate.
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" [8hri’ Shahnawaz Khan]

My hon. friend, Shri Yashpal Singh,
made some very useful suggestions
and one. of them was that the number
of Railway staff quarterg -should be
increased. Every year we -gre build-
ing something like. - 10,000 to 11,000
quarters for the Railway employees
and that is g very important aspect of
our welfare activities and we gre do-
ing it,

He talked about the office of the
Government Inspector of Railways
being at Simla. The office of the Chief
Government Inspector of Railways
has been shifted to Meerut from
Simla. But that is the office of the
Chief Government Inspector. There
are regional inspectors who are posted
at different places. One is posted at
Lucknow, another at Bombay, another
at Calcutta, anotlrer at Bangalore and;
in this way are distributed to cover
the entire Railway system,

He also wanted the Dehra Dun-
Howrah Express train to stop at Chan-
dak station. I know Chandak ig a
very important station. But the idea

- of running Express and Mail trains
is that they should cover the distance
quickly. If they stop at too many
stations, then they cease to be Express

‘ot Mail trains. That possibly is the
reason why it does not stop at Chan-
dak.

Shri Yashpal Singh (Kairana): That
is more important than Balawali

Shri Shahnawaz Khan: The stop-
: page there is for some other reason.

Again, my hon. friend Shri Yashpal
Singh wanted that the Railways
should not run electric trains and ins-
tead they should run traing on coal
and diesel, That is a very good sug-

gestion, But we resort to
electrification, that s, run-
ning electric  trains, where the

density of traffic is so heavy that no
other form of traction can cope with
it. We are using diesel traction and
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- steam traction where they can cope

with the traffic. He also wanted that
we should take over the S.S, Light
Railway. The S.S. Light Railway is a
privately-owned Railway of Martin,

- Bura and Co... Their contract is re-

newed for a certain number of years.
At the expiry of that, it ig open to the
Government of . India either to
renew .the contract or not to renew

-it; then we.decide whether it is to

be . renewed or it.-is not to be
-remewed; But I think that that Rail-
way is gtill rendering a -useful service
and- the people of the area would not
like that Railway to be dismantled
or ¢losed down.

As for night duty allowance, it is
given to persons who work continu-
ously between the heurs of 100 p.M.
and 6 am.

The hon. Member's suggestion for
having a shed at Roorkee for tcngas
and rickshaws and the provision of
other amenities hag been noted and we
shal] consider and do whatever is
possible,

I am glad that my hon. friend, Shri
P. Venkatasubbaiah, has agreed that
the medical facilities provided by the
railways are satisfactory. The fact is
that we take pride in the fact that the
medical facilities provided by the
railways are second to none in this
country, and we shall go on trying to
make it as perfect as possible. The
hon. Member felt sorry that a good
doctor from Guntakal had been trans-
ferred, but that was because we
wanted to give the people at other
places also the advantage of his good-
ness,

Some hon, Members have said that
the employees should not be trans-
ferred in such a manner that the edu-
cation of their children would suffer. I
would submit that that is the policy
that we are following. But, some-
times, when there is a vacancy caus-
ed due to certain unavoidable circums.-
tances, it pecomes inevitable for guch
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transfers to be made; it is only in
such cases that we make such trans-
fers,

My hon. friend also referred to the
need for the creation of a new zone. I
shall not repeat what my senior col-
league the Railway Minister has stat-
ed already on this subject.

- Shrimati Lakshmikanthamma
(Khammam): It had been stated that
no new zones were being created be-
cause of the emergency. After the
emergency when we are talking of de-
fence and development, and when we
are thinking of intensive development,
may I know why in the name of

_emergency the formation of a new
zone should be stopped?
Shri Shahnawaz Khan: The only

criterion for having more zones is ope-
rational efficiency. A new zone is
created only where we find that the
existing zones are not able to cope
with the traffic satisfactorily and when
the workload has increased so much
that a new zone is necessary.

An Hon. Member: But the work-
load has increased so much.

Shri Shahnawaz Khan: I might
add that there are-other ways of re-
ducing the workload than creating
new zones. It is only a last resort
when all other methods fail that we
start creating a new zone.

Shri Ranga; Wag it not a fact that
just before this recent change had
taken place in the ministerial set-up,
almost a decision had been taken in
regard to the creation of a new zone,
and even in regard to the decision
that had been taken earlier to have a
zone .at Garakhpur, first they said
that it was a final division but when
pressure .came from Calcutta they
created a new zone?

Shri Bade:
versed.

The train has got re-

Shri Shahnawaz Khan: I deny . . .
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Shri Ranga: What is it that my hon.
friend is denying? He cannot deny
facts.

Shri Shahnawaz Khan: We deny
his allegation that we ever created
a new zone under any pressure.

Shri Ranga: Of course, they did.
What about the latest one?

Shri Shahnawaz Khan: The only
pressure to which we submit in the
railways is the pressure of traffic.

Shri Ranga: And accidents,

Shri Shahnawaz Khan: And where

the traffic is such that a new zone
should be created, we do so.

Shri. Ranga: My hon. friend is only
inviting more and more accidents.

Shri A, P. Sharma: May I know
what the Deputy Minister has to say
about the recommendation of the
Kunzru Committee who have also
stated that the workload has increased
so much in the Northern, Southern
and Central Railways that it is un-
manageable?

Shri Shahnawaz Khan: The Minis-
try is constantly on the watch; we are
on the alert the whole time.

Shri Ranga:
accidents!

That is why more

Shri Shahnawaz Khan; We are
watching the traffic trends in the
country. We are continuously watch-
ing the density of traffic, how the em-
ployees are affected, what is the
workload and how it can be adjusted
and so on. The traffic keeps on fluc-
tuating, and when it is necessary to
do so in the interest of operaticnal
efficiency, new zones are created.
Just because we are studyirg certain
problems, it should not be taken that
we have taken any .. firm decision,
‘When a.decision js.taken, it will be
made public.
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Shrimati Lakshmikanthamma: in
the past, the Railway Board Chairman
and the Accidents Inquiry Committee
have all felt that there should be
more zones, even to the exteni of 14
zones. When this expert opinion is
there, what prevents Government
from giving effect to it?

Shri Shahnawaz Khan: Jt js very
likely that in future we shall have
more zones. When the density of tra-
fic and the workload increase, of
course more zones might come,

Shri R. S. Pandey (Guna): In con-
noction with the decision to  have
more zones from 8 to 12, I want to
know whether a decision wac¢ taken
about Bilaspur or Raipur.

Shri Shahnawaz Khan: No such
decision was taken, for a zone there.

Shri R. S. Pandey: Not zone, but
having the headquarters either at
Bilaspur or Raipur.

Shri Shahnawaz Kham: As I said
we are watching traffic trends all
over the country. But no firm dcci-
sion has been taken.

Shri Ranga.
watching.

Shri Shahnawaz Khan: I am grate-
ful to Shri Trivedi for making a use-
ful suggestion that the enquicy clerks
working in a place should know the
local language. That js obvious. If
there is any such case such as he has
quoted, we will look into it

Shri Bade: What about pay scales?

Shri Shahnawaz Khan: Dr. Maha-
deva Prasad said that the medical
certificates issued by the medical offi-
cers and other registered practitioners
should be accepted. This used to be
the practice some time ago, but we
were constained to change it because
certain malpractices had crept in.
People were going to other doctors
and obtaining certificates when rail-
way doctors were available, Quite
frankly, we started doubting the

You will go on
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Shri Hari Vishnu Kamath: Malin-
gering.
Shri Shahnawaz Khan: Exactly.

Shri Bade: What about the sug-
gestion made by Shri Trivedr . . .

Mr. Speaker;

Shri Bade: It is about disparity in
the pay scales. Is there a ‘broad
gauge' and ‘metre gauge’ there also?

Shri Shahnawaz Khan: They are
all railway employees and they get
similar treatment,

Dr. Aney felt that the spced of
trains on the Khandwa-Hingoli line
was too slow. It is a new line; it takes
time for the line to settle down and
if we go too fast, there might be de-
railments.

He is not giving in,

it 7% : fafaeet wERa & am
#Fgnr fe 37 & afwaiie § oF
gaT g7 A4t 9t fF dew a9 & fea
TR § Ig I qweT 7Y ATE F
w1 g1, 39 F1 agT 9veT &AT fAeEn
21 d 9o ¥o AF I & Fafw A
T F AR 3vo AT ¥go &o aF ST
€ | SR AT § AW SATRT F19H FQ
g T M % T T § F9F qTE
I9 qI 93 9L O g, a7 W
FT WX 47 AT qE i & a &
O F AT H B g |

Mg at: 53 T H A%
®% A€ § | 98 qIL 99 FCATNS &
A g9 F g UF &1 AqF fFar
T8

Shri Ganapati Ram wanted to have
a shed at Jaunpur station, We shaill
look into that. There is the Passen-
ger Amenities Committee which looks
into these things, we shall bring it to
their notice. He also wanted that
Kachgaon should be made a halt sta-
tion. That also we shall look into,
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He felt that other people were tak-
ing away the places rescrved for
Scheduled Castes. That is not so.
Vacancies for Scheduled Castes are
reserved, and only Scheduled Castes
people are taken in. We carry on
with these vacancies for a year, but
only when we find that in certain
technica] categories suitable candi-
dates are not forthcoming, others are
faken in,

st HieTT W AT ;. SIEEE
&Y feam s, 39 W 9 IR T B
faar T 21

ot ggAETE @t ;W g9 FC AL
ST 9T |

Shri Anjanappa (Nellore): May I
know the criteria before the Railway
Ministry for the selection of candi-
dates?

Mr, Speaker: Two days age we had

all the discussion on the Railway
Budget.
Shri Ranga: They could not then

raise these local points.

Mr. Speaker: Criteria and others
are not local points,

Shri Shahnawaz Khan; If there are
any cases where hon. Members feel
aggrieved, or feel that justice has not
been done to any employee, T request
them to bring such specific cases to
our notice, we shall look into them.

T% AITHg @qew 0 N9 §F O
& Ay o Y ga

= Gtz W dear oW A
Tl &Y o 9T wwy § 1

PHALGUNA 20, 1885 (SAKA) for Supplementary 4778

Grants (Railways)
1963-64
weaw WEIAW . IHET AAEd Og
a1 7Y fF &t ¥ Tg A 9y I g
gt s S&T fF 9y Ay &

T Wi & s T
feamar g fF oY oY F5 #1§ sTfaw
T g AT 8 IR W QU eI #
wTar 2, SfFw qg aRT AV & L.

st @ : ¥ § 77 oAt 1 am
ar gfag |

St HieTT ATe AT 0 AT IE)
@t ®0 O 9T e 3 § S uA-
FAIL F4 & |

St gt @t ;oS ¥ wrar £
S8 &1 fufaeeT #1T W a1 § dm]
T STFEE FF & | OGT J41 g fF
T W fear s S Segi & o faar
ST 1 Faw wT foar | UET A E

it farrr e ¢ & fd ag AT
qiar § f& dfaem § o gfwel &
fag froasa @ T & SERT A
@9 WA T 44T FEH IS W F@;
% 9g TTEES U &1 &7 2 | {5 7@
TaT gifsT |

oY wEAaTE &/ T WiEE 56
FF AL 9 AGT § 1 TR wEdaw
T qm & fom #7 @ ar § I
i 2 g7 | AfET & o goaT Ser
Tl § f& fiease Fwe awi &
foreaiz & fag @3 wame F faaar
fear st feet wamem & @A A
faar |

st TwAAw g (aToEET)
s, Faa sfame aqr 0

oeaw AENY : 9g FEd & (% TW
T9q wiwe AL qr@ AEF | ¥ F qa-
gl 37 § wiFd faeams !
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st sgaTa wt ¢ sl A@iE a
7T o1 7 g7 fF vaw s arfsar
qarfersr &€ & 9T | qget a9 q1 4g
adY adt & fF Al oA sz mifer
WEmAST @ g g gfE 9w
F1 fFaar S91 § 7 & gFE wigna
w99 @ & "I At &1 fEaar
TUET &, AfFT & aE@ . . .

st T¥ ¢
g

ot AT ST F1 AR AR
2 o1 HT9 &1 SrET W 2 7

F ®@e & A AT @

st 9% : feara § Gur fwar &
weaw AR : {=ar = difem

=t ATy & & o w7 T Ar
f& amavz &F fF T #=E IW
70 ST 3T A wAA 9ad
¥ 79 i SO, w50 2, afE feT

qa3 e Arreat § gAfEdd 41 w07
= frA o

TF AIAG @@w @ : AIET ALl
faaaT |

st gAY @t ;o gwT feegeT
w®e 2, g9 AW Si1%g F1 gf-aamr 74t
|

wf wieTT oT| qTA  TH T AT
gfrrsma giAr wifge wdifs wH i<
[TETT ®0T 0 @19 § | A g FT T
& foro gfraoms grar & % &) [e® a
W fag o7 g STfEy |

% WA S FET AN T
"z g & |

weaw FENE o gy fag S
e gl @ e ot Wi § )
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oY gAY Wt WE AT & At
# mrcfaw awe g s famma
g arfer | e WE § ey
% 959 @ & WX IS GEET &
AU

Y WiwT AR AT FIHD GreT
F737 foram agr &

WO WY  Ag #TEf ®|TE |
97 & AT qowT | AT & T
greifen &1 F@AraT AU QU T |

S mEgAaTE | 6ASd 52
A0 4% T FG fF Ao Fio UHe &
FEFET &7 fAafFr F T H qwons ¥
oo fear a1 @8 A7 qE 39 oY
AT ALY ZT @I 2 | WY TAH IE &8
UET &% @t we am® W F, § suay
M & Fea1 T F@al tx fadr &
HM FTAHG(A i | AfEA & 7 grev
F ua

st a¥ T AR L . .

weas AEET . H 43 AET
I GH FT A0 a1 § 71T FT 4FT 7
g

Wl T wi WS fawe H
fea =1 fawfemrgs =87 far smm o
Ffem we E orends W9 sSaed
& aTY WTF AT SYTET ey WAT WY T
R CAR AR LR i i
# oTaT & % 97 399 weqErdd &€ aur
FIH FAAT g & AifE 7GE & wFar
AT ag dF O & 9 A § | 99
Y #1 fefaftan fawrgar & 1 & srillg

- &1 g 6 qifeTie & R At

e %1 fefafem s @y ¥ w22
F4T 3T St & 3T T AT § 399
Faa {5 (0@ goma & O9-ST &3
ferraa &30 |
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AR aF : w fefafe & faw
23 gt

g wgEm A W faaar
fefafea faar @ & 1

oY aF : w0 5 Wy ¥ FHE-
LT BRI qTR WY & a1 TR ¥ fefa-
fesror @ar: g1 Aram 2, ST gW ° w0
war ¢ fr gw fefafem Fraw @t &
yganr w8 | Afe § g A § F
Tod FAAT GHIL 9T T AT § I
FYT A E fAum g & | T 37
& FgT ¥ qAWT ag § f* qorw Ut
¥ fFaT FATRT KT @G F I T
HAT HIEY |

s AEAg ;. I al AT &
gyt #7 F )

Shri Shahnawas Khan: With thes:
few remarks, I once again say that I
am grateful to the hon. Members who
have taken part in this debate.

Mr. Speaker: There are no cut
motions. I shall put the question.

The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President {o de-
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1964, in respect of the fol-
lowing demands entered in the
second column thereof—

Demands Nos. 4 to 10, 12, 15, 16
and 18"
The motion was adopted,
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APFROFRIATION (RAILWAYS) NC
2 BLL*, 1964

Tne Deputy Minister in the Minis-
t ¥ of Railways (Shri Shahnawaz
nnan): On behalf of Shri Dasappa, I
Lag ‘o move for leave to introduce a
Uil to authorise payment and appro-
wriation of certain further sums from
eand out of the Consolidated Fund of
India for the service of the financial
year 1963-64 for the purposes of Rail-
vrays,

Mr. Speaker:

“That leave be granted to intro-
duce a Bill to authorise payment
und appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the service of the financial year
1963-64 for the purpose; of Rail-
ways."

The question is:

The motion was adopted,

Shrl Shahnawaz Khan: I intro-
ducet the Bill,
Shri Shahnawaz Khan: On behulf

of Shri Dasappa, I beg to mover:

“That the Bill to authorise
payment and appropriation of
certain further sums from and cut
of the Consolidateg Fund of India
for the service of the financial
yvear 1963-64 for the purpose of
Railways, be taken into consi-
deration.”

Mr, Speaker: Motion moved:

“That the Bill to authorise pay-
;- ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
. 1963-64 for the purpose of Rail-
-ways, be taken into considera-
tion.”

- *Published in Gazette of
Dateq 10-3-1964.

India— Extraordinary, Part II,

Section 2,

tIntroduced/moved with the recommendation of the President,



